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CENTRAL AOMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH
© NEW OELHI. -

CCP No.91/19%1
Cin

O.As Nols1101/1987. Date of decisiontJanuary 7, 1992.

Shri Mahesh Kumar Singh & Ors “eee Petitioners,
Use
Union of India & Others cee Respondents, .

CORAM:

HEN'BLE MR, JQUSTICE V.S. MALIMATH, CHAIR@AN.

HGN'BLE MR. P.C. JAIN, MEMBER (A),

for the petitioners see Shri B.Sq.mainee, counssl,
For the respondents ese Shri P.S.Maheandru, counssl,

ORAL (ORDER)
(HON'BLE MR . JUSTICE V.eS. MALIMATH, CHAIRMAN
’ .

It has not been disputed that the petitioners

have bean reinstated and given temporary stitus,

So far as the arrears of emoluments are concerned,

the counsel for the respondents stated that the sama\

have besn galculated and will be paid shortly, If the
arrears are paid;‘there will be full compliance of
the jﬁdgment. It was explained by the counsel for the
respondents that there was a delay in compliance for
the reasan that materials have to be géthored from

several places where the pstitioners had  worksd at the

-relavant point of timg which has to bs taken into account

v/ for calculatign of the emoluments ete. All this,
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according to him caused the dslay, for which the
Administration feels sorry, In thg circdmatances, ve
accept the explanation given by the respondents as s
substantial compliance has been made. As the counsel
for the respondents gives an undertaking to pay the
arrears Tté":thd._pqtitigﬂQQS , . within.

a period of two months, we record his-underta51ng and

dispose of this C.C.P., In the evsnt of the respondsnts

not paying the amount of arrears within a period of tun
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mbnghs from this date,lue dirsct that the said amount
shall carry interest @ 12 psr cent per annum F;om this
dates till the dates of actual payment,

2. As regards tﬁe claim of ths ﬁotitionars for
regularisation is concerned, the respondemts stated that
they have found them inaligibl; for regularisation.
.vainuely, it was stated by the counsal for the petitioners
" that the respondents have conferrad temporary status

§o the patitioners,and‘thoy are entitlsd for regdlarisation.<
Ua; theréfore, direct that the respondents shall consider
the claim of the patitioners in this behalf and communicate
their docision-in'rogand to the regularisatign within a
period of thres ﬁonths from this déte, If the'petitionérs
are still aggrisvsd by the action takan by the respondents
in this behalf, ue make it ulaar that the petitioners

can challonge the same in other procaedlngs and not

by'way of €iling a C.CePe  This C.C.Ps is disposed of,

9 .. - T ver T . lran s ey - ——— * .
. o 7 -

(p.c JAINg ) (V «S¢ MALIMATH)
) MEMBER( A . CHAIRMAN
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